CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA Bam:ﬂ

uo.m A, 446/99 -
0,A.1192/ 1997

Present : Hon'ble Mr, D, Purkayastha, Judicial Memker
Hon'b}.e Mr., G,S. Maingi, @iniatmtive Mettbe r

v

UNION OF INDIA & ORS.
Vs,
'RAGHUNATH BHUNIA

For the applicants s Mr, S, Bas
. S, Basu, counsel
(Respondents in O.h.) Mrs. U. Sanyal, counsel

'Fvor the opposite party s None

Heard on $ 20.08,99 | Order on § 20.08.99

ORDER

S

Thig M,A, has been filed by the applicants(Respondents
in O.A,) for eetting pennission to produce the original

 documents in place of xerox copies as submitted on 9.8.99.

It appears fran the recoxrds that by the orxder dated 4,8.99

the respondents were directed to produce relevant records

regarding the examination for appointment to the post of

Primary Teadier. But on the next date of vhearing,i.e. .on

9_.8.99 they p?eduoed @y@om@ieg of the sald documents

which wem\not attested by the competent authorities. Theresby

the Tribunal mfused to accept such @eemts

2. |Ld counsel Mr, S. Basu appearing with Mrs. U, Sanyal

pxbduces a note sheet dated 15, 10.1992 which has been approved

by the |Gene::al Manager and suhmiﬁ that such document is

@riginal o) _pcherd as per the statement of the
original N

depart!nent. None appears for the‘appllcmta}

3. | In view of the above, the documents as produced by

5

the 14, counsel for the respondents, be kept with the mcozdsq
-Iarc of the view that the matter should be heard again

Y, g
,.‘: '-‘W-\

on merits,

contd, 2




